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(PN)12 PANCHAYAT RAJ AVAM GRAM SWARAJ ADHINIYAM, 1993

Panchayat. Raj Avam Gram Swaraj (Sanshodhan) Adhiniyam, 2007
(No. 18 of 2007), the State Government hereby appoints the 25th May,
2007 as the date on which the said Act shall come into force in whole
of the State. . . - .

Section 2:

[No.309-126-XX1I-P-2-94, dated 5th March, 1994, Published in -

M.P.Rajpatra (Asa.), dated 5th March, 1994, as amended by Notfn
dated 20th September, 1995, Published in M.P.Rajpatra (Asa.), dated
21.9.1995, p.886; Notfn dated 29.2.1996, Published in M.P.Rajpatra
(Asa.), dated 29.2.1996, p.140 and Notfn. No. F-15-37-2009-P-2-XX1I,
dated 13-8-2010, Pub. in M.P. Rajpatra (Asadharan), dated 13-8-2010,
p- 836].- In exercise of the powers conferred by clause (xxi) of Section
2 read with sub- section (3) of Section 93 of the Madhya Pradesh
Panchayat Raj Adhiniyam, 1993 (No.1 of 1994) and in supersession of
this Department Notification Nos.1919-837-XXII-P-2-90, dated 31st
July, 1990, No.2101-837-XX1I-P-2-90, dated 25th August, 1990,
No0.2436-837-XXII-P-2-90, dated 26th September, 1990 and No.36-
1270-XX11-P-2-90, dated 8th January, 1991, the State Government
hereby directs that the officer or authority mentioned in column (2) of

-the Table below shall ‘discharge the functions of the Prescribed
Authority for the purpose of sections of the said Act mentioned in
Ny corrc_a_s,pon_d_ing entry in column (3} thereof, namely:—.. _ : :

. TABLE
S.No. Officer or Authority - Section

(1) (2) (3} |
1 Collector 13(4)(i) & (6)
2 1[x X X] ' ' B
3. Collector _ 17(4)
4. Tahsildar . : 17(5)
5. Tahsildar 18(2)
6. Tahsildar - 18(3)
7.  Sub-Divisional Officer (Revenue) 19
8. Secretary, Gram Panchayat 20(1)

9. Sub-Divisional Officer (Revenue) 21(3)

10. Tahsildar 22(5)

11 Sub-Divisional Officer (Revenue) 23(3)(i) & (5)

12 x x x} : o

13. Sub-Divisional Officer (Revenue) - 25(1)

14. Colle¢tor/Additional Collector 25(2)(i)

1 Omitted by Notfn. dated 13.8.2010. Before Omission which was as under:-
“2. JPanchayat and Social Education Organiser 16.” '

2  Omiited by Notin. dated 13.8.2010. Before Omission which was as under:-
"12. Chief Executive Officer, Janpad Panchayat - 24".
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5.” Veterinary Deputy Director, Veteri- Additional Chief Execu-
. . nary Health Services tive Officer (Veterinary
' : : Health Services).

6. Public Health E)ﬁecutive Eﬁgiheer _ Addxtiona.l Chief Execu-

Engineering . tive Officer (Public
. ' - Health Engineering).
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Section 93:

[No.F.1-11-95-XX1I-P-2., dated, 12th January 1998, Published in
M.P.Rajpatra Ext., dated 13th January 1998, p.22}-In exercise of the powers
conferred by sub-section (3) of section 93(3) of the Madhya Pradesh
Panchayat Raj Adhiniyam, 1993 (No.1. of 1994), the State Government
hereby makes the following amendment in this Départment Notification
N0.309-126-XXII-P-2-94, dated the 5th March, 1994 namely:—

| (1) | 2 3
“40" (1) For Gram Panchayat Sub-Divisional Officer - 85(1)
| - (Revenue]

* -{2) For Janpad Panchayat Collector
(3) For Zila Panchayat Divisional Commissioner.”
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[No.F.1-11-95-XXII-P-2.(ii). dated, 12th January 1998, Published
in M.P.Rgjpatra Ext., dated 13th January 1998, p.22)-In exercise of
the powers conferred by sub-section (1) of section 93 read with
sub-section (2} of section 85 of the Madhya Pradesh Panchayat Raj
Adhiniyam, 1993 (No.1 of 1994), the Stateé Government hereby
nominate the officer mentioned in Column (2) of the table below for.
the purpose of sub-section'(2) 6f s&¢tion 85 of the said Act in respect ‘
of Panchayats mentioned in corresponding entry in column (3)
thereof, namely:— :

TABLE .
S.No. Officer - ‘ : : Panéhayat
1. Collector I Gram Panchayat
2. Divisional Commissioner Janpad Panchayat

SOME IMPORTANT NOTIFICATIONS
ISSUED UNDER OTHER ACTS

Notfn. No. F. 28-82-2000-XVI-A, dated 19-7-2001, Pub. in M.P.
Rajpatra (Asadharan), dated 19-7-2001, p. 864.-In exercise of the
powers conferred by Section 17 of the Child Labour (Prohibition &
‘Regulation) Act, 1986 (No. 61 of 1986), the State Government hereby
appoints all Gram Sabhas constituted under Section 5-A of the Mad-
hya Pradesh Panchayat Raj Evam Gram Swaraj Adhiniyam, 1993 (No.
1 of 1994) as Inspectors within their respective jurisdictions as Inspec-
tor for the purpose of Section 17 of the said Act.

Notfn. No. F. 2-3-2010-VII-6-692(A), dated 4-5'2011, Pub. in M.P.
Rajpatra, Pt. I, dated 27-5-2011, p. 1781.-In exercise of the powers
conferred by sub-section (1) of Section 24 of the M. P. Land Revenue
Code, 1959 {No. 20 of 1959) and in supersession of this department’s-
Notification No. F. 2-2-VII $-8-2001, dated the 26th J anuary, 2001 the
State Government hereby confer the following powers upon all the
Gram Sabhas constituted under the Madhya Pradesh Panchayat Raj
Avam Gram Swaraj Adhiniyam, 1993 (No. I of 1994), within their
respective jurisdictions, namely:—

(1} the powers of Tahsildar under sub-section (2) of Section 128
of the said code: '

(2) the powers of Tahsildar under section 130 of the said .code; o

(3) the powers of Tahsildqar under section 178 of the said Code, /
in respect of undisputed cases of partition of holding. :

[

Notfn. No. F. 2-3-2010-VII-6-692(B), dated 4-5-2011, Pub. in M.P. Raqj-
patra, PL 1, dated 27-5-2011, p. 1781.-In exercise of the powers conferred by
sub-section (1) of Section24 of the M. P. Land Revenue Code, 1959 (No. 20 \
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